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‘ﬂfﬂﬁm gt 1, ght for T & SE /et | wawfoadea
11966 & JEWR 7 ﬁz&g%g\gg&’%mﬁmﬁ@ﬁg‘faﬂ:wﬁ
w1 ww fem s wfwa‘wsafaa:fafwm%aﬁﬁfmfam%
'  fo fied R AT TAR: SR A T & st
fiyar g ® fon G g abhew qam s

- 20--(1) fpefy vt sty & fwelt frrot, ot o wra & §1a g WL
ST 19 IO (1) « arfurfes faregt wit sfarfrrafiferdl & seha (forg st ggaTA R
forcen wfafrrafafaat s d) farr vy S T R vy v Ay (P s
g 0d Fraw, G @ ada, A & Afed, safera o frenfaw T, faaffa
aﬁﬁmﬁﬂ,aqaﬁﬁmﬂmfsumuraﬁm‘tm&rmm’ia‘hmma‘m%m&-

Wt g) awargastméfmmmrm&maﬁnﬁm&ang’t&asﬁtwra‘tm“t
Sty w6 ga St & 1S & ey AR et & ara e wla-
Feruffeal & W % wq § stroen @ ) sifefrata fEd a9, ST agTaTy-- )

(%) fwelt e wfafafafa & sy g fod wdl oy fwod o @
£ aaf a1 @ w1 qeR ® 6 afz od axafs @ e TH S
fou @ gammwumfmwg‘rfm s3w reen afefmtafa sadufas
arar g e ST A AR E, el s ¥ Y ave a1 wew fafr wrdeg
aa?@fmﬁamﬁaﬂtam’tmﬂ Ay ;

(=) =tE fielt Qe ey a1 AT FY, farem (et facea wfafa-
afafa %mwfﬁﬂifam&m sfr R grafm AT Es H1 6 9S TH R
IR FCA ® (oY AR fm e e I free wfufrafafa stadadae T

e afed T Wl §, W4 T T, '
() fet wrata® wargtfe & (et axfersa SEaRl #Y 7w T T
fon 1 GF Y-TEE w1 AeAEA w & fafae fwown st afa & gaata
wrage & o s W%ﬁfra@%fmgﬂﬁﬁmﬁm
FIE FUATE AT AT FA B FAS 7 AW T Fv3 & aiow A wan s &
Foreemr atferttata & Srita deagea TR 0 T 8 sdguaE a9 T
etfaa w fed 7d § T 9 JEAR T e s w¢ (el feft av wam

a1 sfafrz =% fax T E N

(2) fwey mararsg At afamr & frdt Frola, fedit @1 w@w & g gd 3,
ar 15 at g 19 WA ad fwd aw % g gu Y, gw afetea & meEa g & qd
St Freen wfarfatafa & sl T QTR g T 9T 15 § Sfewtaq (wat it #3-
vy & g fdt mararea | cifeura a1 AT B TE AT TN i 713 & fou waiaa
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wilt g% SR adaw aiw an gagle ffe (dees e defraren) fufram,
197 o (Mg AR TAURIR 1970 FT wtafir wgrard) & o i 9T A AR
frv FaTaTeq wt T TS AT QA AT W S O qifumo & e st
T2 71 e FEAE w1 falza SluAG B AT g AR, HT AZaT fafige sfa-
F T afafad & gua STy & Kot FEEEl & © & SuTT AT &9, AT
fedt gt sWAE A--

(%) fafgs sfuwTdt 9x Tq §, 91 € SEIR_A FTALEL T ATALT
&Y, aRaT WAAE T @wal § WAIX ST KA Fled amndk 99 ¢4
gtz T FEIE | At o7 77 fFE Fm T Yz, faafma feles a@=
20 U WA GO @ F, ) alufeR Eema SeEd & yfta A/
2T Wy T ady Arfew, @, gty HQR THE AT qGT FICA AGLT
qEqE @l WA R,

(@) Sae w3w aeard gt (el &t ags 9T Fea) afufmw,
1952 TR 10 AT IAT TN rawia® 4 (FRE L T A9 gif-
«fa &t gget) sfufmas, 1959 & aw 7 T 1970 & sfufmaw gra e
tFd W & 99 I G 10 & e foret AR (Fefewe w=) FY s
e AT 7 & o fafaw e (fafe aw) ¥ e tatae o
sirafir e fafga sl g fofta @t sell, St S ot & XA
F1E wfudm, 712 T sdte Jumiwa gy st '

sfaaes agd fr afz sa sfafma & gada @ qd #Y§ Gar sfvae, TR A
wdte Foita wt w0 =@ ¢ at fafge wfewRt ga fao & AT T L,
Y, OTT 9 & Iuarl & A A EQ TR anAt T

freea @ 21—(1) vOT WIm enwlw g (s weafedt #t aeel)
o wemiy, 1972 taggra facew faan st 0

_(2) 3 frcew & 9 g oY, I areqnaw & s #§ wrt a1 wrad
«1$ o, saﬂfaﬁan%aémfmmvwmﬁﬂ%fa:mam‘rarﬁvﬁma’iugwfq-
fram 2 wrd, 1972, ) TG G WAL

THE UTTAR PRADESH PUBLIC PREMISES (EVICTION OF UNAUTHO-
"“RISED OCCUPANTS) ACT, 1972* -
( U. P. AcT No. 22 or.1972)
(As passed by the Uttar Pradesh Legislature)

AN , |

to provide for the eviction of unauthorised occupants from public permises and
for certain incidental matters

IT 1s hereby énacted in the Twenty-Third Year of the Republic of India as

follows :
Shost title and 1. (1) This Act meay be called the Uttar Tradesh Public Premises
extent. (Eviction of Unauthorised Occupants) Act, 1972.
1t extends to the whole of Utter Pradesh.
Definitions. . In this Act urnless the context otherwise requires,— i

(@) “‘corporate authority’” means ony company, lTeeal authority, cor-
poration or society referred to in clausc (e) of this section ;

speceived the assent of the President under Article 201 of the Constitution of India on
April 28, 1972,
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(B) “premises” means any land (including any forest land or trees
standing thereon, or covered by water, Of & road maint~iged by the State
Government or land appurtenant to such road) or any buiiding or part
of a building and includes,—.

(i) the garden, grounds and out-houses, if ary, appcriaining to’
such building or part of a building, and

(i) any fittings or fixture affixed to or any furriturs suppiied with
such building or part of 2 building for the mor: bencficiad cnjov-
ment thereof ; ‘

but does not include land which for the time beirg,— -

L -+ (i) is vested in or entrusted to the managemert of a Gaon Sebha
o - or any other local authority ; or '

i . h

(ii) is held by a tenure-holder, under the Unitcd Provinces Tenancy
~ Act, 1939, - the Uttar Pradesh Zamindari Abolition and Land
'~ Reforms Act, 1950, - the Uttar Pradesh Urban Arcas “Zamindari
‘Abolitionand Land Reforms Act, 1956, the Jaunsar-Bawar Zamin-
. dari  Abolition and Land Reforms, "Act,’ 19 ¢, 'the Kumaun
' and Uttarakhand Zzmindari. Abolition and . Land Reforms, Act, .
1960, the Uttar Pradesh Consolidation of Holdings .Act, .19 3oor

“the. Uttas Pradesh Imposition of Ceiling on Iand Holdings Act,

s e g

1960 5 g | e T
'Aw‘(c)f‘pre‘séribe' ** means prescribed by rules madc under this' Act;

TN e

. (d) “prescribed authority” ‘means an officer appointed ‘as prescribed
- autherity .by -the State Government under section 3y o

(e) “public premises” means 2ny pi'emis\es‘bélongirg to cf token on
.le?g,,or requisitioned by, or on_behalf of, the Statc Governiment, 2nd in- - o
ludes any premises helonging o, or taken on lease by, or on behalf of— - -
(i) any company. a5 defined in section 3 of the CcmpamesAct,
-+1956, in which ot less than fifty-one per. cent of the:paid-up share
capital is held by the State Government; . .. T
“(§i) any local authority sor . s
i . (iii) ahy corporation (not being a company as defined .in section 3 .
. . -of the Companies Act;11956 or a local authority) esteblished by or -
- under an Uttar Pradesh A ‘and owned or controlled by the State - -
 Government ; 0r . L T TR e D

VAT

“'(iv) any society registered under the Socictics Registraticn Acts”
. 1860, the governing body whereof consists, under the rules or regu-
" lations of the Society, wholly. of public offic rs,” or neminccs of the .
" State Government,’ or both ; . . o e e

. and also includes— . .. o S T

(@) any "e,‘;ijii‘sé'fi“éntrusted to the management of a lccal authcrity :

“/(includiilg’ nyfmllding built with’ Government furds on Jand belong- . -
sk “* ing to’the’ State Government after the entrustment of the land tothe.
(ii) any premises acquired under the Lard Acquisiticn Act, 1894
with the consent of the State Government fcr 2 company (os defined
in that Act) and held by that company undcr an agreement cxccuted
under section 41 of that Act providing for re-cntry by the State Gov-

ernment in certain ‘conditions ; e ~

“rent” , in relation to any public premises. mcans the consideration
payable periodically for the authorised occupation of the premises, and
includes— ‘ : -

(i) any charge for elcctricity, water or ary cther $CIViCeS o any
other thing supplied in connection with the cccapation of the pre-

mises, ,
(i) any tax {by whatever name called) poyable in respect of the
premises,

where such charge or tax is payable by the Statc Goverrment or the cor-
porate authority ;



Appointment of
prescribed autho-
rities.

Issue of notice
to show-cause
againt  order of
eviction.

' ‘provided in the Code of Civil Procedure, 1908.

. provisions of sub-section (3), he shall cause a copy of the notice to be served on
. every such person by registered post or by delivering or tendering it to that person
- or_in such other manner as may ‘be prescribed. o e da

-

Eviction of un- -

authorised  occu-
pants. :

Disposal of
property left on
public  premises

by un-ahtorised

occupanis.

. (3) The ptes{cﬁbed,;authority, shall cause the notice'to be servedexthet per-
" sonally on all those persons concerned or by having it-affixed on the outer door:

_the prescribed authority is satisfied that the public premises are in unauthorised
. occupations, the prescribed 2uthority may make an order of eviction, for reasons
16 be recorded therein, directing that the public premises shall be vacated, on such
~ date as may be spedified in the order, by all persons who may be in occupation

(2) “unauthorised occupation, in relation to any public premises,
means the occupation by any person of the public premises without autho-
rity for such occupation, and includes the continuance in cccupation by
any person of the public premises after the authcrity (whether by way of

' the
to
(2

grant or any other mode of transfer) under which or the capacity in which th
he was allowed to hold or occupy the premises has‘explred or has been .
determined for any reason whatsoev.r, and also includes continuance .
in occupation in the circumstances specified in sub-section (1) of section?7, g;
and a person shall not, merely by reason of the fact that he had paid any
amount 2s rent, be deemed to te in authorised occupation. : P
3. The State Government may, by notification in the offlcial Gazette—
. I¢
(@) appoint such persons, being gezzstted officers of the State Govern- tl
ment or officers of equivalent rank of the corporate authority, as it thinks s
fit, to be prescribed authorities for the purposes of this Act ; and i
() define the local limits within which, or the categories of public pre-" P
mises in respect of which, the prescribed authorities shall exercise the 4
- powers conferred, and perform the duties imposed, on prescribed autho- t
. rities by or under this Act. o . I
. 4. (1) If the pre§cribed authority, either of its own motion or on an appli~ ] ¢
cation or report received on behalf of the State Government or the corporate : ;

authority, is of opinion that any persons are in unauthorised occupation of any
public premises and that they should be evicted, the prescribed authority shall
issue in the manner hereinafter provided a notice in writing calling upon all per-
sons concerned to show cause why an order of eviction should not be made.
_(2) The motice shall— B
(a) specify the grounds on which the order of eviction is proposed to
be made ; and o : L L
. (b) require all persons concerned, that is to say, all persons who are, or.
_may be, in occupation of, or claim interest in, the public premises, to show

- cause, if any, against the proposed order on or before such date as i
- specified in the notice, being a date not earlier than ten days from the
date of issue thereof. . - o U b gk

or some other conspicuous part of the public. premises and in any other manner,

. (4) Whiere the prescribed authority knows or has reasons to believe that any

persons are in occupation of the public premises, then, without prejudice to the

' 5. (1) If, after considering the cause if any, shown - by any peison in..
pursuance of a notice under section 4 and any evidence he may produce in - sup-
port of the same and after giving him a reasonable opportunity of being heard,

thereof or any part thereof, and cause 2 copy of the order to be affited on the outer '
door or some other conspicuous part of the public premises.

(2) If any person refuses or fails to comply with the order of eviction within
thirty days of the date of its publication under sub-section (1), the prescribed
authority or any other officer duly authorised by the prescribed authority in
this behelf may evict that person from, and take possession of, the puhlic pre-
mises and may, for that purpose, use such force as may be necessary. ‘

6. (1) Where any persons have been evicted from any public premises
under scotion 5, the preseribed zuthority may, after giving not less than fourteen
days’ notice to the persons from whom possession of the public premises has
been tzken and after publishing the notice in ot least one newspaper having cir-
culation in the locality, remove or cause to be removed  or dispose of by public .
auction any property remaining on such premises, including any material of 3 i

demolished building or ungathered crop or fruits of trees.
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; (2) Where any property is sold under sub-section (1), the sale proceeds T e
~ thereof shall, after deducting the expenses of the sale and the amount, if any, due : '
- to the State Government or the corporate authority, on account of arrears of
- rent or damages Or COSts, be paid to such persQn or persons 2s mzy appear to

" the prescribed authority to be entitled to the same :

Provided that where the prescribed authority is unable to decide as to the
person or persons to whom the balance of the amount is payable or as to the
apportionment of the same, it may refer such disputeto the civil court of com-
petent jurisdiction and the decision of the court thereof shall be final.

7. (1) Where any person is in arrears of rent for four months payable in  power to  re-
respect of any public premises, the prescribed authority may, by order, require quire payment of
that person to pay the same within such time and in such instalments 25 may be regt or damages
specified in the order, 2nd on the failure of such person to pay the same or any ;.“’esl’e?t of pub-
instalment thereof he shall be deemed, to be in unauthorised cccupation of the ic premises.

public premises.

(2) Where any person is, or has at any time been, in unauthorised occupa-
~ tion of any public premises, the prescried authority may, having regard to such -
principles of assessment of damages as may be prescribed, assess the amount of A
~ damages’ on account of the use and occupation of such premises and may, by .~ -
- order, require that person to pay the amount within such time and in such S
instalments as may be specified in the order. R R TR A I
" (3) No order under sub-section (1) or sub-section (2) shall be made against.
any person until after the issue of a notice in writing to the person calling upon
him to show cause within such time as may be spedified in the notice, why such
order should not be made, and until his objections, if any, and any evidence ke
may produce in support of the same have been considered by the prescribed

8. Theprescrlbed authority and the appel!at'e«’oﬁicerﬁfshaﬂ, Vfor"thne purpose Powers 'of pm-i
of holding any inquiry or hearing any appeal under this Act, have the same scribed authority.
powers as are Vested in a civil court under the Code of Civil Procedure,1908, when > . =~ . :

trying a suit in respect of the following matt”crs,‘nafncly-g;”*

“(4) summoning and" éﬁféfcingftheﬁatt;pda

ining him on.cath 5.

noe of any person and exam-.

(b) roquiring the disoovery and~production of  documents 3
(¢) any_other matter which ‘may be prescribed. '

9, (1) An appeal shall lie from every order. of the prescribed authority Appeals,
made in respect of any public premises under section 5 or séction 7 to an appellate —~ **
 officer who shall be the District Judge of the district in which the public premises
are situate or such other judicial officer niot below the rank of Civil Judge
District. Judge. may designate  in _this bebalf. ' - S

) An ‘apjﬁ:ealf-ﬁn@; ; sﬁb-“Sectiori?"u) ‘shall be préfgned;r‘~ i g SHA
.+ .11 1(d)-in the case of an appeal from an order under section, 5, within_fifteen .
.+, days from the date of publi‘ca’tionfof the order under - sub-secticn (1) of that:

"~ (b)in the caseof a “appeal from an order under section 7, ‘whithin
fifteen days from the date on which the order is communicated to the appel-
" Provided that the appellate officer may entertain the ‘appeal after the
expiry of the said pericd of fifteen days, if he is satisfied that theappellant
was prevented by sufficient cause from filling the appeal in: time. - -

(3) Where an appeal is preferred ‘from an_ order of the prescribed authority,
the appellate officer may stay the enforcement of that order for such period and
on such conditions as he deems fit. . S , X

(4) Every appeal under this section shall be disposed of by the appellate
officer as cxpediiiously as possible. ‘ ‘

(5) The cost of any appeal ander this section shall be in the discretion of the
appellate officer. ‘ '

(6) The District Judge may withdraw any appeal pending with any judicial
officer referred to in sub-section (1) and either dispose of the same¢ or transfer
it to anv other judicial officer referred to 1m that su-section. ‘
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- 10. Save as otherwise expressly provided in -this Act, every order
made by a prescribed authority or appellate offcer urder this Act stal
be finaland shall not be called in questien in any crigiral suit 2prliceticr cr
execution proceeding and no iniunction shall be granted by ary ccurt cr oiher ‘
authority in respect of any action taken or to be taken in pursvarce of any power
conferred by or under this Act. ’

i

11. (1) If any person Who has been evicted from any public premises under
this Act again occupies the premises without authority for such cccuration,
the shall be punishable with imprisonment for a term which may exterd to one
Tyear, or with fine which may extend (0 one thousand rupees, or with both.

(2) Any Magzaistrate convicting a person under sub-section (1) may make an
order for evicting that person summarily and such person shall be liable to such
eviction without prejudice to any other action that may be taken against him under
this Act. o : o

12. 1If the prescribed authority has reason to belicve that any persons are in:
unauthorised occupation of any public premises, the prescribed authority o1 any
other officer au*horiszd by it in this behzlf may require those persons or any other.
person to furnish information relating to the names and o*her particulars of the
persons in occupation of the public premises and every personso 1equired shalf |
be bound to furnish the information in his possesion. T e

13. (1) Where any person against -whom any proceeding for the deter
mination of arrears of rent or for the assesment of damages is to be or has been
"taken dies before the proceeding is taken or during the pendency thereof, th
proceeding may be taken or, as the case may be, continued against the heirs or .
legal representatives of that person. @ - R St S

(2) Any amount due to the State Government or the corporate authority from:
any person whether by way of arrears of rent or damages or costs shall, after the
death of the person be payable by his heirs or legal representatives but thrir

liability shall be limiied to the extent of the assets of the deceased that come into-
" their hands and hav_?v not been dulydisposed of. ~ = - oo ' B
~ 14. 1f any person refuses o to - pay. the arrears of rent le
[sub-section (1) of section 7 or the damages payable under sub-section (2) of that .
sction ‘or ‘the costzawdrded to ‘the. State Government or the:icorporate autho-
rity under sub-section (5) of section 9 or any portioxn of such rent; ;
costs, within the time if 2ny, specified therefor in the .order.-relati
i r the amount due |

pul rémises of th v arrears o1 i
(1) of section 7 ‘or the datiages payable under sub-section (2 of that secti
costs awarded to the State Goverrment of the cofporate authority:
\section (5) of section 9 or any portion of such rent, damag -
"~ 16. 'No suit, prosecution or other legal proceeding shall lic againbt the State
Government or the Corporaté authority or the appellate ‘officer’ or the prescribed
‘authority in respect of anything which is in good faith done or intended to be done
tin pursuarice of this Act or of any rules or orders made: thereunder i
" '17. (1) The State Government or the corporate aut'_l'x'

be, shall be a party to every proceeding under the provis

N
ions of
 (2) In particular, and without prejudice to the generality of the provisions
of sub-section (1), the State Government or the corporate authority, s the
case may be, shall have a right to produce evidence and corss-examine . witnesses
and to prefer an appeal under section 9 against an ‘order of the prescribed
authority Tefusing to makean order of eviction under section 5 or to make an
order under section 7 requiring a person to pay rent or damages. ‘

118. (1) The State Government may, by notifiction” in the Official Gazetre,
make rules for carrying out the purpose of this Act.

(2) In patticular, and without prejudice to the generality of the foregoing
power such rules may provide for all or any of the following matters, namely—

(@) the form of any notice required o1 authorised to be given under
this A¢t and the manner in which it may be served;
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(b) the holding of inquiries under this Act;

() the distribution_and allocation of work to piescribed authorities
and the transfer of any proceeding pending before a prescribed authority
to another prescribed authority ;

gd) the procedwie to be iollowed in taking possession of public pre-
mises ;

(¢) the manner in which damages for unauthorised occupation may
be assessed and the principles which may be taken into account in assess-
ing such damages ; ‘

the manper in which appeals may be preferred and the procedwe to
be followed in appeals ;

() any other matter which has to be or may be prescribed.

(3) Every rule made under this section shall be laid as soon as may be after
it is made, before each House of State Legislature while it is in session for a a total
period of fourteen days which may be compriséd in one session or in the suc-,
cessive sessions and if, during the said pericd both Houses agree in making any,
modification in the rule or both Houses agree that the rule should not be made the
cule shall thereafter having effcct only in such modificd form or be of no effcct, as
the case may be, so however that any such modification or annulment shali be
without prejudice to the validity of anything previously done under that rule.

19, (1) The following enactments are hereby repealed, namely—

(@) the Utta;_Pradesh Government Premiscs (Rent Recovery and Evic-
tion) Act, 1952 ;

(b) the Uttar Pradesh Public Land (Eviction and Recoucry of Rent and
Damages) Act, 1959 ; '

‘(¢) sections 9, 19, 21, 23, 24, 24-A, 24-B, 24-C, 24-D, 24-E, 24-F, 25
and 27 of the Uttar Pradesh Industrial Housing Act, 1955 ; -

(d) sections 69, 70, 71-A, and 72 of the Uttar Pradesh Avas Evam Vikas
Parishad Adhiniyam, 1965 ; o

(e) sub-section (2) of section 372 of the Uttax Piadesh Nagar Maha-
palika Adhiniyam, 1959 ; ' A

(f) sections 33, 34, and 35 of the Utlar Pradesh Public Land and Pre-
mises Laws (Amendment and YVaiidation) Act, 1970.

(2) In the Uttar Pradesh Industrial Housing Act, 1955—

~ (4) in section 7 for the word *‘eviction” the )vbrds “securing the evic-
tion” shall be substitutea ; S o
" (b) in section 22," in sub-section (1), the words and fiugres “or sub-
section (2) of section 21% shall be omitted ; - : oo
() in section 28, in sub-section (2), the words and figuie: “or sub-sec-
tion (2) Qf section 21 in clause (vi), and clause (ix), shall be omitted.

(3 In the Uttar Pradesh Avas Evam Vikas Parishad Adhiniyam, 1965—

@) in section 64, in sub-section (1), in clzuse (d), the words and figure
“and Chapter V11 shall be omirted ;

(b) in section 68, the proviso thercto shall be omitted ;
(¢) in section 96, sub-scction (4) shallbe omitted.

(4 Inthe Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959, for section 129-A
the following section -shall be substitutea, namely : \

“]29-A The provisions of Chapter VII of the Uttar Pradesh Avas
“hopicion o |- Evam Vikas Parishad Adhiniyam, 1965, shall apply in relation
Coupter VI of | to any premises belonging Lo or vesting in the Mahapalika or
Act 1 of 1966 |. taken on lease by the Mahapalika for the purposes of this
to Mahpalika | Act as they apply in relation to ‘Board premises’ as defined
premises. in that Act and the references therein to the Board and
matters prescribed under that Act shall respectively be construed as refere aél
1o the Mahapalika and matters prescribed under this Act.” nces

Repeal |
consequential
amendments.

and



Validation.

and effcclive as if the provisions of section 15 of this Act with necessary
.modifications had been enacled ipitially as a part of the repealed enactment,

14

(5) In the United Provinces Municipalities Act, 1916, for section 120-A, (hy
following section shall be substituted, namely ;

“120-A. The provisions of Chapter VII of the Uttar Predesh Avas

Evan Vikas Parishad Adhiniyam, 1965, shall aply in relation to any pie-

‘__;&ppli cation of | mises belonging to or vestinginthe Board or taken on

| Chapter VIL of | lease by the Board for the purposes of this At eas they

{U.P. Act 1 Ofl apply in relation to ‘Board premises’ s defined in that
i

, 1966 1o Board | Act and the references therein to the Board as defincd
| premises- | in that Act and to matters prescribed under that Act
shallrespectively be constructed as refercnces to the Board as defined ip
this Act and to matters prescribed in this Act.”

(6) In the United Provinces Town Improvement Act, 1919—

(@) in section 57, the words, figures and letters “and also for performing
the functions referred to in Chapter VII of the Utter Pradesh Avas Evam
Vikas Parishad Adhiniyam, 1965, as applicable to Trust premises. tnder
seciion 95-A’°, shzall be cmitted ;

(8) for section 95-A, the following section shall be substituted, namely :

“95-A. The provisions of Chapter VII of the Uttar Pradesh Avas
Evam Vikas Parishad Adhiniyam, 1965, shall apply in relstion to any
1 — p:emises belonging to or vesting in the Trust or
Cﬁpﬁz‘i—auo\?ﬂ °§ laken on lease by the Trust for the purposes of this
| Acio 1 1966 to | Act as they apply in re.ation to ‘Board premises’ as
|

Trust premises. | defined inthat Actand references thereinto the Board
{ and to matters prescribed under that Act shall be cons
trued respectively as references to the Turst and to matters prescribed
under this Act.”

20. (1) Notwithstanding any judgement, decree or order of any court or
authority anything done or action taken (including rules or orders made, notices
issued, evictions ordered or effucted, damages assessed, rents or damages or costs -
recovered and proceedings initiated) or purported to have been done or taken
under any of the enactments referred to insub-section (1) of section 19 (hereafter
in this section referred as the repealed enactments) shall be deemed to be as valid

and accordingly,—

(@) no suit or other legal proceeding shall be maintained or continued
in any court for the retund of any rent or damages or costs recovered
under any repealed enactment where such refund has been calimed merely
on the ground that tnhe said repealcd epactment has been declared to be
undconstitutional and void ; \

(6) no court shall enforce a decree or order directing the refund of any
rent or damages Or Costs recovered under any repealed enactment merely

on the ground that the said repealed enactment has beep deciared to be
unconstitutional and void ;

(c) the taking of any proceeding or other action under this Act
for the eviction of any upauthorised ouccpant from any pulic premises
or for the recovery of rent or damages for the occupation of such Ppremises
or for recovery of costs of such proceedings, shall not be barried merely
on the ground that .ike proceeding or other action undef the repealed en-
actment has been declare to be unconstitutional and void and has on that
ground been prohibited by any decree or order of any court.

(2) Notwithstanding any judgement, decrce or order of any court or authority,
and notwithstaning anything contained in section 15 or scction 19, any suit or
other proceeding tor any of tne reliefs mentioncd in scction 15 instituted  in any :
court or imtidted or purported to be initiated by any authority under a repealed 1
enactment before the commencement of this Act, and pending at the
commencement of the Uttar Pradesh Public Land and Premises Laws (Amend-
ment and Validation) Act, 1970 (hereafter in this section referred to as the 1970
Act), either in the court of first instance or in any court of appeal or revision or
before such authoerity, shzll stand transferred to the presciibed authority, and the
prescribe autherity shall thereupon dispose of the same s a procecding under
the relevant provision of this Act, and in any such proceeding—

(@) the prescribed zuthority may proceed further from the stage from

which the suit or proceeding is transferred, and may for that purpose
treal apy summons or notice issued, written statcment on reply filed or
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evidence adduced in such suit or proceeding before the transfer, as notice
issuzd by itself, or, as the case may be, cause shown or evidence adduced

before itself, under the revant provision of this Act;

(b) 2ny objection referred to the Ditrict Judge under section 10 of the
Uttar Pradesh Government Premises (Rent, Recovery a2nd Eviction) Act,
1952 or before the Civil Judge under scction 7 of the Uttar Pradesh Public
Lznd (Eviction 2nd Recovery of Rent 2nd Damages) Act, 1959, before
those sections were repezled by the 1970 Act shall be decided by the pres-
cribed authority itself and any refererce, suit or appeal under the said
sections shall abate :

Provided that where any such reference, suit or, appeal has been decided
before the coming into force of this Act the presciibed 2uthority shall

act according to such decision, which, subject to the provisions cf section 9,
slhall be deemcd to be final.

21 (1) The Uttar Pradesh Public Prcmises (Eviction of Unautherisud _ Repeal and Sav-
Occupations) Ordinance, 1972, is hereby repealed. ‘“Sm?' nl‘: 9“‘“
na .2
(2) Notwithstanding :uch sepeal, anything donc or any action taken under 1972
the .sald .O;dmanoe shzll be decmed to have been done or taken undei this Act
as if this Act had come into force on March 2, 1972.

oW oMo——To Fo—14 TITT T—7,000 (We ) 1



UTTAR PRADESH SARKAR .
VTDHﬁ‘ﬂ ANU'RHAG—I

No. 698(2)/LCKIX-V~1-08-1(Ka)62-2007
" - Dated Lucknow, May oL, 2008

NOTIHCATION e
M’“"“““""“S-I ot e s

Toeor i, LI S

"IN pursuance of the provisions of clause {3} of Article 348 of the Con.sumnon, the Governor is
pleased to order the publication of the following Enghsh translation of the Uttar Pradesh- Sarva_qamk Bhoo-
grihadi (Apradhikrit Adhyasiyon Ki Bedakhali) (Sanshodhan) Adhmlyam, 2007 (Uttar Pradesh Adh.uuyam
Sankhya 15 of 2008) promulgalcd by tke Governor :— . ... . .

L

THE UTTAR PRADESH PUBLIC PREMISES (EVICTION OF UNAUTHORISED
QCCUPANTS) (AMENDMENT) ACT, 2007

(U.P. ACT NO. 15 OF 2008}
{As passed by the Ultar Pradesh Legislature)
AN
-~ ACT

Jurther (o amend the Uttar Pradesh Public. Premises (Eviction of
Unauthorised Occupants) Act, 1972, '

IT 1S HEREDY enacled in the Fifty-eighth Year of the Republic of India as
follows :-

1(1) This Act may be called the Uuar Pradesh Public Premises (Eviction of  Shar tite,

Unauthorized Gecupants) (Amendment) Act, 2007, exltent and
cammencomngnt

23 It cxiends Lo the whole of Uilar Pradesh,

(3) " shall be deemed 10 have come into force on May 1, 1972,
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Amcndmmt of w2 In section 2 of the Unaerdmh Pubhc}’rem.lses ('Ewcuon of Unaul.honsed

section2 of UP, Occupants) Act, 19‘?2 in clause {e) t.he followmg prowsnons shall b(:: mserrea’ al tne
Acino 22al 1972 - L N

“‘bul does noi- mclude the Pubhc Prem.sa wh.tch ave under .the
Adninistrative contml of the Estate Department and wh:ch are occupled by,—

(a) a Mmlster of the Govemment of Uttar Pradesh or a person gwen rank of 2

oSS - v e s s ot g e )
. (b} 2 Member of Parllamenl, a Mcmber of Leg:slatwe Asscmbly or thel
Leglslanve Council of Uttar Pradesh; - - ;sw-‘ L

(c) a non-Government orgamzauon whether mcorporated or reglstered or not,
(d) a polivical party not recognized by the Election Com.rmssnon of India;

(e) a society registered under the Societics Registration Act, 1860, a trust
registered under the Indian Trusts Act, 1888 or any Trade Union registered under the
Trade Unions Act or any employees’, associalion or any body ‘of persons, whether
incorporated or not;

(f) any outfit or frontal or other organization of a Pohuaa.l Party, whether
recognized or not.

{(g) any person who is not government servant, or who is alfowied the Pnblic
Premises by vinuc of his being office bearer or rcpresentatwe of a Society, Trust or
any vody of persons, whether incorporaied or nol.”

STATEMENT OF OBJECTS AND REASONS

The Estate Deparunent of the State Govemiment is the manager of certain public premises, which
are under occupation of various classes of mehgiblc persoas, The said premises are needed for public
purpose and the State Government is of the opinion that in view of the acute shortage pf public premises,

the said public purpose is not bcmg fulfilled.

Since the State Government is under an obligation -to provide suitable amommodatlon and

- offices to several classes of eligible persons and organization and the procedure for. eviction prescribed

under the Uttar Pradesh Public Premises (Eviction of Unauthorized Qccupants)-Act, 1972 is cumbersome

" and time consuming and is pot appropriate for centain classes of building/occupants, it has become

necessary for State Government to get such public premises as are occupied by the personsforgamsauons

not eligible for such cccupation be vacated 1o fulfill the said obligation.

2. Keeping in view of the above problem it has been considered expedient 10 exclude such Public
Premises as are under the administrative control of the Estate Deparmment and which are in occupation of
non-official, non-governmental organisations, trusts, political parties etc., from the purview of the Uuar
Pradesh Public Premises {Eviction of unauthorised occupanis) Act, 1972 {(U.P. Act No. XXII of 1972) and
to lake necessary action 1o evict unauthorised occupanits. it has, therefore, been decided 10 amend the said
Act to provide for the exclusion of the residential premises allotted 10 Minisiers, Members of Parliament,
Legislatures; non-governmenial organisation, trusts, non-officials, political parties and such othcr persons
who do not come in the field of eligibility.

The Uttar Pradesh Public Premises (Evicuion of Unaulhomed Occupanls) (Amendment) Bill,
2007 is introduced accordingly.

Byorder,
P.V. KUSHWAHA,

Sachiv.
1'

d’mqaugnd’ro—qo G0 66 Ti(f0)-(158)-2008-597 Hicrdi-(Fre /SMBHE) |
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No. 976(2)/LXXIX-V-1-14-1(ka)-16-2014
-Dated Lucknow, July 18,2014

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of Indiz. the Governor is
pieased to order the publication of the following English wanslation of the Unw Pradesh Sarvajanik
Bhoo-Grihadi (Aprad_hi]q'it Adhyasiyon Ki Bedakhali) (Sanshodhan)” Adhiniyam, 2014 (Uttar Pradesh
Adhiniyam Sankhya 15 of 2014) as passed by the Uttar Pradesh Legislature and assenied to by the Governor on
July 18, 2014.

THE UTTAR PRADESH PUBLIC PREMISES (EVICTION OF UNAUTHORISED
OCCUPANTS) (AMENDMENT) ACT. 2014
{(U.P. Act no. 15 of 2014}
{As passed by the Uttar Pradesh Legi:[nrure]
: AN
"ACT

further to amend the Utiar Pradesh Public Premises (Eviction of Unauthorised
Occupants) Act. 1972,

IT 1S HEREBY enacted in the Slxty-ﬁfth Year of the Repubhc of India as follows : -

I. This Act may be catled the Uttar Pradesh Public Premises (Ewctlon of  Shorttide
Unauthorised Occupants) (Amendment) Act, 2014,

2. In section 2 of the Uttar Pradesh Public Premises (E\ucuon of Unauthorised Amendment of
Occupants) Act, 1972, in clause (e) after sub-clause (iv} the following sub- clame shalp Section 2 of UP.

‘ _ Actno. 22 of 972
be incerted. namely :—.

*(v) on any immovable property belonging to Waqf ™’
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STATEMENT OF OBJECTS AND REASONS

Section 54 of the Wagf Act, 1995 (Act no..43 of 1995) provides for preventing of .unauthorised
encroachments on Wagqf properties. but the process therefor is complicated and time taking due to which
‘removal of wnauthorised occupation on '_Waqf properties has become ineffective. It has, therefor, been
decided 1o amend section 2 of the Uttar Pradesh. Public Premises (Eviction of Unauthorised Occupants)
.Act. 1972 10 include the immovable property betonging to Wagf in the definition of public premises.

The Uttar Pradesh Public Premises (Eviction of Unaufhofised Qccupants) (Amendment) Bill..
2014 is introduced accordingly.

By order,
S.B. SmGH,
Pramukh Sachiv.
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